TIHR el 3R, &Y TS, I
IN THE INCOME-TAX APPELLATE TRIBUNAL ‘C’ BENCH, CHENNAI
ot &t g1l 19 TR G Td ot St ST, TRa Y & e
Before Shri V. Durga Rao, Judicial Member &
Shri G. Manjunatha, Accountant Member

3B 31Ut T/.T.A. Nos.14, 15, 16, 17/Chny/2023
fAyfor af/Assessment Year: 2014-15
[24Q, Q-3; 24Q, Q-4; 26Q, Q-3 & 26Q, Q-4]

PNR Prime Realty Limited, Vs. CPC(TDS)/
3" Floor, Viswa Paradise Apartments, TDS Ward - 2,
No. 23/2, Kalidas Road, Ramnagar, Coimbatore.

Coimbatore 641 009.

[PAN:AABCP0629A]

(&quIFIT%ﬁ/Appellant) (W%W/Respondent)
dftarff @t 3R Y/ Appellantby :  Shri Saroj Kumar Parida, Advocate
dff Bt 3R WRespondent by = Shri P. Sajit Kumar, JCIT

Wl'staﬁ dRIG/ Date of hearing : 28.02.2023
YU &1 dRIG /Date of Pronouncement : 28.02.2023

MSA/ORDER

PER V. DURGA RAO, JUDICIAL MEMBER:

These four appeals filed by the assessee are directed against
separate orders of the Id. Commissioner of Income Tax (Appeals),
National Faceless Appeal Centre [NFAC], Delhi, dated 15.11.2022 for
24Q, Q-3 & 26Q, Q-3 and order dated 14.11.2022 for 24Q, Q-4 & 26Q, Q-
4 relevant to the assessment year 2014-15 passed under section 200A(1)

of the Income Tax Act, 1961 [“Act” in short].
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2. When these appeals were taken up for hearing, by filing a petition
dated 28.02.2023, the Id. Counsel for the assessee has prayed for
withdrawal of the appeals as the Id. Counsel was instructed to seek
permission to withdraw the appeals filed by the assessee, against which,
the Id. DR has not opposed. In view of the above, all the appeals filed by

the assessee are dismissed as withdrawn.
3. In the result, all the appeals filed by the assessee are dismissed.

Order pronounced in the open court on 28" February, 2023 at

Chennai.
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